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HON ' 3L^ IviR. D . J . y i:RMA, ( J )

H0M'3Li£ MR. A.K.t^ilsaA, ,v)

On behalf of ap^jli^-_nt lecorned cuunsal Shri, 

Hariram has filed power today.

For respondents Shri, S. Verma,is present.

Hecrd.M.i?. No. 1415/2000, application 

is for recall of the order dated 9.8.99. Heard counsel 

for the parties anu perused the note-sheet, "This O.A. 

was filed in 1991. It shows that, on all the previous 

dates, none appec^red for the applicant and consequently, 

the O.A. w.^s dismissed for non-prosecution^ Vide order 

dated 9.8.99, we nave seen tho groxinas taicon in the 

appliv-otion, no ground has actually oae^ntartan for 

condonation of or to explain such long delay and for 

adsance. a s , this K.?. was also moved on 25,6.2000

i.e. much oeyond th, ti.Tia prescriood therefor and 

delay not explainea so there is no ground . H.P. is 

re jcictea.
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